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CORRIGENDUM

In this case, in the Tribunal order dated 31.08.2022, a mistake has crept in
inasmuch as the Assessment Year in the cause title of the order as well as in
para 2 of the order has been wrongly mentioned as 2015-16 whereas the correct
Assessment Year for which appeal in ITA No.2676/Del/2019 was filed was

Assessment Year 2014-15.

2. Therefore, the correct assessment year in the cause title of the said
Tribunal order dated 31.08.2022 in the above appeal as well as in para 2, third

line of the order (in the sentence, “The Income tax return for A.Y. 2015-2016



Corrigendum
(ITA No.2676/Del/2019)

was filed on 25.03.2016”), may be read as “Assessment Year 2014-15” instead

of “Assessment Year 2015-16.”
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